517 Re A Point [RAJYA SABHA ]

[Mr. Chairman.]  « March, 1967, has
been received from Shri Syed Ahmed:—

"As I am going out of India for a tour of
the Middle East I shall not be able to attend
the fifty-ninth session of the Rajya Sabha. I
pray that the House will be pleased to grant
me leave of absence."

Is it the pleasure of the House that
permission be granted to Shri Syed Ahmed
for remaining absent from all meetings 0/ the
House during the current session?

(No hon. Member dissented)

, Permission to remain absent is
granted.

ANNOUNCEMENT RE: GOVERN-
MENT BUSINESS

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI M. C. CHAGLA): With
your permission, Sir, 1 rise to announce that
Government Business during the week
commencing 27th March, 1967, wil' consist
of:

(1) Further discussion on Motion of
Thanks on the President's Address.

(2) General Discussion on the General
Budget for the year 1967-68.

(3) General Discussion on the Railway
Budget for the year 1967-68.

(4) General Discussion on the Gna,
Daman and Diu Budget for the year
1967-68.

(5) Consideration and return of the
Appropriation Bills relating to the
following:—

(a) Demands on Account
(General) fo, 1967-68.

(b) Supplementary Demands for
Grants (General) for 1966-67.
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(c) Demands on Account
(Railways) for 1967-68.

(d) Supplementary Demands for
Grants (Railways) for 1966-67.

(¢) Demands on Account (Goa,
Daman and Diu) for 1967-68.

(f) Supplementary Demands for
Grants (Goa, Daman and Diu)
for 1366-67.

(6) General Discussion on  the
Rajasthan Budget for 1967-68.

(7) Consideration and return of the
Appropriation Bills relating to
following:—

(a) Demands on Account
(Rajasthan) for 1967-63.

(b) Supplementary Demands for
Grants (Rajasthan) for 1966-
67.
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President's Proclamation
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RE DISCUSSION ON THE PRESI-
DENT'S PROCLAMATION
WITH REGARD TO RAJASTHAN
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MR. CHAIRMAN: We would like
to know when you would have it.

THE LEADER OF THE HOUSE
(SHRI M. C. CHAGLA): The Home
Minister has made a statement, I
think both in that House and this
House, that the Proclamation will be
revoked as soon ag possible. Bu if
it is not revoked till this Budget is
passed, ag my hon. friend knows, the
will not be



